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ORAL ORDER

(Pronounced by Hon'ble Smt. B. Bhamathi, Member(A))

When the matter was taken up for hearing on 08.01.2018, notice

was ordered to the respondents and the matter was directed to be listed

before  Registrar  on  06.04.2018  for  completion  of  pleadings  and

thereafter before Bench on 06.06.2018. On 06.04.2018 and 04.06.2018

when the matter came up for hearing in the Registrar's Court there was

no representation for learned counsel for the applicant and the matter

was  posted  before  Bench  today  under  the  caption  for  appropriate

orders since pleadings have not been completed. Even today, when the

matter is called for hearing, there is no representation for the applicant

or the learned counsel for the applicant. Therefore, it is evident that

the applicant is not interested in prosecuting his case.

2. Therefore, in terms of the Rule 15(1) of the CAT (Procedure)

Rules, 1987, the OA is dismissed in default.

       (B. Bhamathi)
              Member(A)

            06.06.2018
SKSI


